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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 31B)
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MR. DEPUTY-SPEAKER: The

question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted,

SHRI BALASAHEB VIKHE PA-
TIL: I introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 51)

SHRI EDUARDO FALEIRO (Mo-
rmugao): I beg to move for leave
to introduce a Bil] further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER: Tiae
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopled.

SHRI EDUARDO FALEIRO: 1
introduce the Bill,

——

PROVIDING OF EMPLOYMENT,

UNEMPLOYMENT ALLOWANCE

AND UNEMPLOYMENT INSU-
RANCE, SCHEME BILL*

SHRI B. V, DESAI (Raichur): I
beg to move for leave to introduce
a Bill to provide employment to all
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citizens of not less tlan 25 years of
age, payment of unemployment al-
lowance and for unemployment in-
surance scheme,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide employment
to all citizens of not less than 25
years of age, payment of unemp-
loyment allowance and for unemp-
loyment insurance scheme,"

The motion was adopted.

SHRI B. V., DESAI: I introduce
the Bill

1545 hrs,

COUNTRY FISHING BOATS PRO-
TECTION BILL—contd.

By SHRI R, K, MHALGL

MR. DEPUTY-SPEAKER: The
House  will now take up further
consideration of the following mo-
tions moved by Shri R K. Mhalgi on
19th December, 1980, namely:—

“That the Bill to provide for the
protection of country fishing boats
from the competition of motor
boats and trawlers, be taken into
consideration.”

Shri Mhalgi to continue his speech.

+SHRI R. K. MHALGI (Thane):
Mr. Deputy Speaker, Sir, I introdu-
ced thig Bill, the Country Fishing
Boats Protection Bill, 1980, in this
House some two months back. I rise
now to explain the varioug provisions
of this Bill. It has a special signi-
ficance from the geographical and eco-
nomic points of view. It is mainly

*Published iy Gazelte of Indla Extraordinary, Part II, section 2, dated

20-2-1881.

{The original speech was delivered in Marathi,
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intended to protect the interests of
small fishermen. Fishing is a very
important trade in our country. It
concerns, therefore, the interests of
many members of this House. I,
therefore, expect that it will be sup-
ported by all gections of this House.

From the geographical point of
view, thig Bill should be of great
interest to the ten coastal Slateg of
our country. The States of Gujarat,
Maharashtra, Goa, Karnataka, Kerala,
Tamilnadu, Pondicherry,  Andhra,
Orissa, West Bengal have a coastal
line, If we recall the map of our
country, we fing that we have a coas-
tal line of 6500 Kms. Nearly G5
lakhg fishermen are engaged in fish-
ing, If we include the families
dependent on them, the number of
persons who depend for livelihood on
this profession goes wupto three cro-
res. Ags it concerns a huge number
of people, the Bill is very importani
and deserves serioug consideration bv
this House.

My constituency, Thane has a coas-
tal line. I have been in contact with
the fishermen of this constituency for
the last four years and know their
problems. 1 propose to discuss some
of their problems in regard to this

" Bill.

In Clause 2 of the Bill, some defini-
tion have been given. The areas for
fishing should be demarcated in case
of country boats, mechanised fishing
boats and trawlers. Provision should
be made to observe the restrictions.
A country fishing boat shall fish only
upto 5 Kms. from the coast, a motor
boat shall fish only between 5 Kms,

and 10 Kms. and a trawler shall not

fish within 20 Kms, from the coast,
The area beyond that limit would be
available for trawlers. The arcas
prescribed for fishing should be strict-
ly observed and ownerg of lanches or
" trawlers who contravene the provi-
sions should be punished.

Bill
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Hon. Member, Shri Varma has sug-
gested an amendment that trawlers
should fish beyond 10 Kms, instead
of 20 Kms I propose to accept his
amendment,

Clause 4 of this Bill makes
provision for the appointment of an
authority to see that areas prescrib-
ed for fishing are not violated and
cases are filed against those who fail
to observed the provisions of Clause
3 of this Bill. Appointment of an
authority hag become necessary now
because many clashes are taking
place among the small fisher-
men and lanch owmers. Poor fisher-
men become the victim of injustice.
The lanch owners can afford to spend
money to fight court cases. It causes
serious problemg to small fishermen
who have no means. They have to
suffer injustice and their plight goes
unnoticed. Protection should, there-
fore, be given to these fishermen. The
Government often advocate the cause
of small ang marginal farmers. I in-
sist that Government should now
come forward to protect the interests
of small fishermen without which they
cannot have social justice. The sglo-
gan of social justice would be {futile
if the measures to protect the inter-
ests of small fishermen are not enact-
ed. My Bill has been moved in the
House with a view 1o giving legal
shape to the necessary measures and
to see that social movement for the
protection of the interests of the
small fishermen strengthens.

India is the seventh country in the
list of countries who carry on fishing
as g major occupation. That is why
we must seriously consider as to how
to encourage thig profession. The area
of 200 miles from the coast has al-
ready been declared ag “exclusive
economic zone” by the Government of
India in 1977. A coastal line of 6500
Kms and an area of 200 miles from
the sea shore gives us a vast poten-
tial for fishing. If fishing is encour-
aged, it is bound to help in streng-
thening our economy. But it iy un-
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fortunate that despite this vast poten-
tial, we are not in a position to ex-
ploit it as we should have been. We
cannot go in for deep fishing because
we have only 70 trawlers in India
which can undertake it. A small
country like Japan has 15000 trawlers.
Taiwan has 7000 trawlers. OQur ex-
clusive economic zone is being cap-
tured by the ships of these two coun-
tries.

In 1979, a ship belonging to Taiwan
carried fish worth Rs. 8 lakhs from
Tuticorin. We cannot compete with
other countries ag we have a very
limited number of trawlers. We
should encourage mechanisation and
see that mechaniseq boats are manu-
factured on a large scale in our coun-
try. i

Fish is the main item of food of
crores of non-vegetarians in our coun-
try. It is the responsibility of the
Government to make fish available
in sufficient quantity. We rake at-
tempts to increase our foodgrains
production in order to be selfsuffi-
cient. In this case also we must make
vast fishing area available and pro-
vide food to the people who depend
upon it,

The number of trawlers needg to be
inereased in a geometric proportion.
Otherwise the fielg will be dominated
by the foreigners. A trawler from
Sri Lanka dipped one of our trawlers
very recently in Jan, 1981. This is
not for the first time that such an
incident was repeated. I want to
know from the hon, Minister as to
what assurance of protection has been
given to our fishermen. The report
regarding this should be presented to
the House.

It is true that Government did take
some steps by organising the coast
guard, But what is the use of it if our
marine wealth is looted from our ex-
clusive economic zone. What hag the
Indian Navy done in this respect?
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1 feel that fishermen of all catego-
ries must get protectibn from Gov-
ernment. A question in this connec-
tion wag asked in Lok Sabha in 1878.
The Agrniculture Minister had then
assured that Government was con-
cerned about this matter and they
were going to take some steps in the
near future. As the Janta Party
Government could not remain in
power the Agriculture Minister could
not pursue the matter further.

Another question of a  similar
nature wag asked on 20th July, 1980
by the hon. Member Shri Jadeja. In
reply the Governicent have accepted
some facts. I am glad that whatever
provisions that I have proposed for
the protection of the interests of
fishermen have already accepted in
principle by thig Government, They
have framed certain guidelines to de-
marcate area of fishing. A Committee
called, Marine Products Development

-Authority was also set up some two

years back. The Committee made 8
recommendations. One of the recom-
mendationg is exactly on the line of
provisions of my Bill, But I feel that
Central Covernment have gome diffi-
culty in implementing the recommen-
dations. The difficulty appears to be
constitutional. If the  provisions
have to be legislated, it is necessary
to get such a resolution passed in
Legislative Assemblies of such States
who have a coastal line. The Cen-
tral Government can present such a
Bill only after receiving the approval
of State Governments. The Central
Government has already notified the
guidelines to State Government I
want to know the date on which they
have notified the guidelines to State
Governments. I think at least a year
and half has passed, but State Gov-
ernments have not responded. Let
the hon. Minister tell the House whe-
ther he is consulting State Govern-
ments in the matter and what steps
have been taken to get their appro-
val. I want to know from the hon.
Minister whether he hag pursued the
matter by sending reminders or dis-
cussing the gubject at the meeting of
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Agriculture Ministers of States, I
am interested jp knowing what pro-
gress has been made in getting the
consent of State Governments.

I do not see any difficulty in hav-
ing the approval of State Govern-
ments because out of the 10 Siates
mentioneq earlier, 7 State are ruled
by Congress-I. What have then Sta-
tes done in this matter? The Govern-
ments of Kerala Tamilnadu and West
Bengal deserve congratulationg as
they have taken some concrete sleps.
The Government of Kerala issued an
ordinance in November 1980 and ac-
cepted principles laid down in the
guidelines. The Government of
Tamilnadu have also issued notifica-
tion prohibiting the mechanised boats
from fishing within 3 Xms of the
coast. Though some Governments
have taken steps, the power of legis-
lating lies with the Central Govern-
ment. There is diffdrence bhetween
notification and legislation. Unless a
comprenensive legislation ig passed
the nroblem of small fishermen would
not be solved. Tt is, therefore, neces-
sary that the State Governments pass
a resolution in their respective As-
semblies and communicate their con-
sent to the Central Government for
legislating measures along the lines
suggested by me.

If there are any technical difficul-
ties in the case of the State Govern-
mentg passing such a resolution, the
Central Government should hold dis-
cussions with them, solve their diffi-
culties and take an early decision in
the matter.

Let me quote some figures to pro-
ject the magnitude of the problem of
fishermen. We have 192000 small
boats, 18.500 lancheg and 70 trawlers
in our couniry. There are 2000 wvil-
lages on the coastal line which have
fishermen population. I have obiain-
eq thegse figures from *“Marine Infor-
mation Service, Cochin.”

I would request the hon. Minister
io fix a time limit to get the consent
of State Governments and present
a comprehensive Bill to this House.

o

Please accept my demands in princi-
ple and bring forward a Bill during
this session.

16.10 hrs,
[SHRr HARINATHA MISrA in the Chair]

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
protection of country fishing boats
from the competition of motor
boats and trawlers, be taken into
consideration.”

SHRI BAPU SAHEB PARU-
LEKAR (Ratnagiri): 1 beg to move:

“That the Bill be circulated for the
purpose of eliciting opinion there-
on by 30 May, 1981."(1).

MR. CHAIRMAN: Shri Edurado
Faleiro.

SHRI BAPUSAHEB PARULEKER:
Sir, I want to make one request. 1
have already intimated to the hon.
Speaker that today I am going 1o
speak in Marathi and, therefore, the
Interpreter may be made available at
that time,

MR. CHAIRMAN: At present, I
am occupying the Chair. I can per-
mit you. I have absolutely no objec-
tion to that.

SHR] EDUARDO FALEIRO (Mar-
mugao): Mr. Chairman, Sir, with the
declaration of a 200-mile exclusive
economic zone (EEZ) in 1977 and
rapid acceleration in exports during
the past two decades from Rs. 4
crore to over Rs. 260 crore—a
greal deal of interest has been
aroused in the marine foods industry
in India. We have made a tremen-
dous progress ag far as marine foods
out of fish are concerned during the
last two decades or so. But while
making this big progress, we have
not been able to, or the Government
of India, at any stage, been able to
provide a direction or a clear policy
on different aspects of this industry.
One of the vital issues of this indus-
try is highlighted in this debate
which is going on in this House.
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The problem of traditional fisher-
men who have been fishing on our
shores, on our-coasts, with tradition-
al means of small boats is not only
conflned to this country. I learn that
it existg all over the area—wherever
fishing is done. There is a big con-
flict between the traditional fisher-
men and the mechanised boats which
is going on. I have just seen an arti-
cle written by a Malaysian where he
makes a case which ig absolutely like
the facts that we witness in our coun-
try. He styles the article as “Big
crisis for Asia’s small fishermen”.
This is what he writes. I quote:

“Nearly all of Asia's fishermen—
an estimated 90 per cent—are
small-scale operators working the
coastal waters. The majority of
them live below the officially-re-
cognised poverty line of their res-
pective countries. In Malaysia, 65
percent of the small fishermen fall
into this category, with an annual
income well below that of rubber,
small.holders and paddy farmers, In
Thailand, 70 per cent of fishing
families fall below the poverly line.

Over the past two decades, {otal
fish production from Asian waters
has registered a dramatic increase.
But the small fishermen have had
no share in this bonanza. For them,
catches have declined in size and
the whole basic of their livelihood
iz threatened.

This gituation has been brought
about by the introduction in the
sixties of large-scale trawling ope-
rations. Trawling produced spec-
tacular resulty at first and spread
rapidly. In Malaysia, in 1086—a
year after trawling began—there
were 590 trawlers, licensed and un-
licensed. A year later, the number
had increased to 1,090 and ten years
later, there were 4,720 licensed traw
lere alone.”

I am reading this because it shows
how much similar is the case in those
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countries tp our own and experience
in India, in the coastal areas. He,
further, goes on to say:

“By law, the trawlers are sup-
posed to confine their activities to
the open sea, outside the twelve
mile limit. But in practice, they
completely disregard this regula-
tion.” ax

The trawling nets, dragged through
coastal waters, destroy the nets of
the small fishermen and sweep up all
the marine life in their path,

But not only is the small fisher-
men’s livelihoog endangered by traw-
ling. The rapid development of traw-
ling represents a long-term threat to
the fish resources of south-east Asia.
Current regulationg permit the traw-
lers to use a net with a 26 mm mesh.
This takes in a large number of young
fish which should be left in the gea
to reproduce. The minimum mesh size
which can be used without depleting
the fish population ig 37.5 mm. The
trawl nets, as they drag along the
sea bed, are also likely to destroy
the fishes’ breeding grounds, and so
on and so forth.

He first mentiong our experience
here, Why has the industry been
booming and why has export been
booming? Actually, the catch in
actual terms, the total fishing catch,
hag not increased and this is brought
out by the Indian writer Mr. Christo-
pher Fouseca, Matanhy Saldanha and
Urban Lobo in the Businesg Stand-
ard of 19th August, 1980, which is
an indepth article on the
cost to the nation from mechanised
shipping. The facts in India are
given. Now, I have represented the
position to show how much similar
is the problem here and to show how
seriously the people there are look-
ing at this problem and I request the
Minister to look at this problem with
the same seriousness, It is a very
serious problem. You should inter-
vene. I would just like you to see
to this problem.
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We have been contemplating this
question of small fishermen mainly
as a law and %rder problem. Now
and then, there are clashes between
trawlers and small fishermen and
then the police intervene and they
are taken to the Police station and
that is the way we have been looking
at this problem, This is g very nar-
row way of looking at the problem, a
very short way of solving the prob-
lem, Tt solveg nothing. One has to
go into the grievances of the small
fishermen. One has to see how far
their personal problems and griev-
ances can be solved, The depletion
of natural resources are g loss to
the country and, therefore, to the
economy of the country at large.

The facts as far ag this country is
concerned have been brought out in
the article in the Business Standard
which I have mentioned and the facts
and statistics are there. The tradi-
tional or artisan fishermen only con-
stitute a community of 6.5 million
people, fishing with 1,982,000 country-
boats in Kattamaran. 2.7 million
contribute 70 per cent of the total
fish catch today, We get our total fish
catch today of this 70 per cent from
small fishermepn and only 30 per cent
come from the mechanised, from the
big trawlers as far a as domestic con-
sumption is concerned. They are
facing acute economic distress owing
to the reckless and indiscriminate
fishing activity in 18,500 mechanised
trawlers in shallow waters owned by
8.000 persons employing directly or
indirectly, 1,55,000 persons and con-
tributing around 30 per cent of the
iotal fish output.

Now the problem is this. 'These
trawler mechaniseq boats, as Mr.
Mhalgi hes mentloned, come very
close to the shore because there is
shrimp, the main export material as
far as fish products are concerned.
There is also another reason, that is,
going farther away iz expensive in
terms of diesel and we do not have
also the skill and experienced people
to man #those trawlers, who know
exactly how much fish and where and
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how far away from the shore they
are available. Now, as a result of
coming close to the shore and fishing
there, they put the small fishermen
out of business practically and the
small fishermen, ag the article shows,
in Malaysia and Thailand are in the
same position gas in this country.
There are statistics which show that
by and large the majority of them
are below the poverty line as in this
country and they do not have educa-
tional or any skills and they are un-
able to get a job elsewhere. It is not
time to tell them to leave the
profession. It affects them per-
sonally and also affects the fishing
resources because the trawlers, when
they come, they drag in such a man-
ner, so violently, that the breeding
grounds are destroyed, and therefore,
the fish resources are affected, This is
the problem in a summary form.

Now, what are the remedies that
one finds? Mr. Mhalgi is right when
he mentions the need for delimita-
tion. He is not actually correct when
he said that none of the States got
the methods but, in any case, it is
not true to say that this type of de-
marcating the States which are gov-
erned by the ruling party at the Cen-
tre, this kind of legislation demsr-
cating a zon& tor the small country-
boats, has not been promulgated.
In Goa, for instance, the territory
irom where I come, we have this
type of regulation, gnd the difficulty
is there, The fishermen of Goa are
dissatisfied. They are dissatisfied for
the obvious reason that, in the rca,
you cannot demarcate easily; you
cannot demarcate a five-kilometre
zone or, for that matter, any other
zone. The alternative to this appears
to be and which deserves serious con-
sideration is that, in view of the fact
that trawlers and mechanized boats
destroy the breeding ground, during
that season....

PROF. MADHU DANDAVATE
(Rajapur): How do you demarcate
the territorial walers in the case of
international conventions?
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SHRI EDUARDO FALEIRO: We
know the clasheg that are going on.
All the countries are quarrelling all
the time that one is flshing in en-
other's territorial waters. England,
Iceland, Finland and others are quar-
relling, And we should start quar-
relling now. That is another that
this Bill does not contemplate, because
we find that big trawlers of foreign
countries are coming within our own
territorial waters and are fishing
our fish away; our fishing resources
are being depleted.

It is definitely difficult to demar-
cate the 5-kilometres. 1 should think,
and I agree, that just because i{ is
difficult it should not be given up.
An effort should be made. It may
not be possible to book all the cases
of transgression, but definitely some
caseg of transgression can be booked.
There, I would request the hon. Min-
ister to arrange, in consiltation with
and with the cooperation of the De-
fence Ministry, to use the newly con-
stituted coast guards to man the line
to see that there js no transeression
in this regard. They are doing this
work as far ag smuggling is concera-
ed wherever there is a line. Thev may
not be doine it in a foolproof man-
ner. but definitely they are doing
something. To that extent, the coast
guards can be tried here also.

There is another aspect which de-
serves consideration, In view of the
fact that these trawlers and mecha-
nized craft come near the shore and
destroy the breeding ground, a sug-
gestion which 1 am making based on
expert advice which has appeareg in
newspapers is that, during the breed-
ing veriod of fish near the coast
which begins in May and goes on for
B period of six months, these mecha-
nized craft shouly not be allowed to
operate,

Due to our over-optimistic and not-
very-scientific policies, at a particu-
lar stage, we encourage purchase of
mechanized craft and we gave them
subsidy and loans. As a result, a
lot of people who are not affluent
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have purchased mechanized craft
taking loans. There, I should think

that their demand tiat subsidy on

diesel consumed by these mechaniz-

ed craft should be made available to -
them in the same manner as is avail-

able to farmers, should be considzred

favourably, because, there is definite-

ly a point there. The owner of a

mechanized craft will say, “If a far-

mer gets subsidy to farm the land, I

am farming the sea; there is also a

food product here; there is ,there-

fore, no reason why I should not get

the benefit of subsidy on the diesel
which is available to the farmer”.

MR. CHAIRMAN: Why don't you be
more generous to fishermen? There are
crores and crores of farmers, but the
fishermen are fewer in number and
are more poverty-stricken. (Interrup-
tions)

SHRI EDUARDO FALEIRO: I {fullv
agree. As I have said, it is a human
problem. Apparently, there is discri-
mination. Due to our policy of cn-
couraging purchase of mechanized
craft, these people had gone in for
buying these craft, and we must be able
to compensate them. This will be a fair
compensation. Of course, protection
to the traditional fishermen is essential.

I have a few more words to add.
Apart from the problem »f fishermen
which requires a very serious consi-
deration and on which I am with the
Mover of the Bill that there must be
a time limit for the Government to
bring in legislation to this effect—be-
cause this matter has been pending for
a long time—, there was a report of
a Committee: I understand, a Commit-
tee wag constituted on fiching zones.
Now, the committee, 1 further under-
stand, has submitted its report, but we
are not aware of what that report says.

In any case, I also understand that
they have agreed in principle to this
idea of fishing zones. So this fishing
zone scheme should be implemented In
a very categorical manner. It was a
question of protecting first the fradi-
tional fishermen and then the owners
of these mechanised craft which are
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not actually trawlers. It is a mis
nomer fo call them trawlers because
they are small mechanised crafts.

Thirdly, the Ministry and the gov-
ernment should encourage the traw-
lers, the deep sea fishing trawlers to
explore our tremendous wealth in
fishing resources which lie untapped
all over our territorial waters. Deep
sea fishing trawlers should be en-
couraged and not these small mecha-
nised boats and when you encourage
the manufacture, constructing and
putting into the water the deep sea
fishing trawlers, you please see that
munity to all the extent possible, are
involved either in the ownership cr in
involved either in the ownership ori n
the manning or in the productivity and
the benefit that these deep sea fishing
trawlers produce because very olten
the grievance is that in this very pro-
fitable business, only the large indus-
trial houses are there and this is really
not a very healthy pattern. One can-
not at least discourage today large
industrial houses or anybody from
tapping resources which lie untapped.
But to all the extent possible, we must
see that this business is also owned )y
the small man and particularly, by the
people who have been in this line, ‘who
have been traditional fishermen, who
have no other alternative and no other
option in life.

There is an important aspect here ior
us who come from the coastal areas.
1 think most of the people are heipless.
Many of us are fish-eaters and many
o! us find that the prices of fish are
ruling very high. While we are speak-
ing about all this legislation, the com-
mon people who are a larger percent-
age of people than the fishermen, i re
paying exorbitant prices for the type
of fish they consume. The reason s
that the fishermen first go to the in-
termediary and the intermediary will
sell and make a substantial profit. Co-
operatives of fishermen for this pur-
pose must be encouraged. Relrigeration
facilities must be there and fishing
harbours also must be there.

Now I come from a place where we
have such a huge and substandial com-

Bill

munity. We do not have single fishing
harbour. We do not have any refrige-
ration facilities anywhere and as a re-
sult, both the fishermen and the cam-
mon man who consume this particular
type of food are suffering. The fisher-
men do not get remunerative prices
and the consumer is paying exorbitant
prices. This type of a very great eco-
nomic gap exists and this can be cured
by the government by bringing in 1his
fundamental and elementary facility.

MR. CHAIRMAN: The hon. Mem-
ber’s time is up, Please conclude.

SHRI EDUARDQ FALEIRO:; Wzl
Sir, you have rung the bell and I also
end my speech.

PROF. MADHU DANDAVATE:
(Rajapur): Fortunately, in this House
there are quite a good number of
MPs who come from the coastal ar-ns
and I am sure the Bill that has been
moved hereby my colleague cuts across
partylines.

As far as the coastal areas are con-
cerned, if you analyse their economic
conditions, you will find that these are
the beautiful areas of the country
where we find that poverty is clothed
in beauty and if you try to set aside
this beauty, you will find that a strange
type of poverty is there. That is be-
cause of the conditions of work, I ¢m
one among those who believe that in
this line of activity, our stress will
have to be on labour-intensive profes-
sions and industries and the Bill which
is moved by my colleague is nothing
else but a fulfiiment of one of the
dreams of Gandhiji that whenever we
try to encourage new professions, new
industries and new innovations, we
must try to see that the labour-inten-
sive professions and industries do not
suffer at all

As far as this problem is concerned,
fortunately, there was a forum for
country boat fishermen rights held at
Bangalore in August 1979. I think the
fishermen's representatives, represent-
ing various States, wherever the coas-
tal areas are involved, had attended
this. They have prepared documents.
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They had elaborate discussions and as
a result of that, certain consensus was
arrived at, I know that in imple-
menting the provisions of the Bill
that has been moved by my
friend, there might be some difli-
culty. But, there is always a gap
between what is real and what is
ideal. It is always our effort to see that
the real thing comes as close to the
ideal thing as possible. That is nut
exactly the purpose of this Bill. In
our country, according to the document
that has been prepared by the forum,
we find that throughout India, the
coastline is of the order of 5,600 KM.
Those who resort to non-mechanised
fishing number 6.5 million. This is
a fairly large number. Unfortunately,
there is an unhealthy competition Lat-
ween mechanised fishing and non-ma-
chanised fishing. Very often technical
problems arise.

My hon. friend from Goa askeu
whether it would be possible for us to
demarcate certain distances as reserv-
ed for non-mechanised fishing. Even in
the international field, there has been
a certain regulation and we always
talk in terms of territorial waters.
There we do not raise the theoretical
and practical issues. How is it possible
for us to define what exactly the
territorial water is?

There are certain disputes. The dis-
putes are overcome and ultimately Lhe
problems are settled. In settling those
problems, new problems are created. !
do not know whether we will be able
to demarcate even the territorial
waters at the international level. For
fishing, why should we not be gble to
have a prescription of 20 km distance
from the share exclusively reserved
for those who are fishermen? There are
two types here—one is a distance of
10 km The other is a distance of
20 k.m. At that conference, actually,
the distance suggested was 20 k.am., as
a compromise, 10 k.m. distance was ac-
cepted.

MR, CHAIRMAN Was India repre-
sented there?
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PROF. MADHU DANDAVATE -
Fishermen’s representatives from al-
most all the coastal were represented
there. I have with me a document
from which you will find this. My
friends from Goa, Maharashtra, Andhra
Pradesh including Kerala and West
Bengal were represented. They actu-
ally prepared this document. They ur-
rived at a certain concensus. But, when
we sit around the table there can
be certain compromises or certain ad-
justments made. I am one of those
who feel that this is the problem
which should be solved with some ad-
justments. If necessary some sort of
accommodation or adjustment should
be there, But in the Bill, the limit
that has been prescribed in actually
20 km, This was the consensus ar-
rived at this conference which was
held in Bangalore.

MR. CHAIRMAN: 1 have not gone
through the paper. I want o know
whether they were representatives of
the Indian farmers only or there vrere
others from other countries also who
were present.

PROF. MADHU DANDAVATE: Only
Indian farmers were present at this
forum. We can take a hint from you
and suggest that an internalional
forum should be organised. We are
thankful for your constructive cug-
gestion.

MR. CHAIRMAN: My information
is that there are fishermen or may be
there are some capitalists who own
big trawlers, They bring them to our
coastal area for fishing.

PROF, MADHU DANDAVATE: We
are giving the slogan ‘workers of the
world, unite’, Your slogan TFishermen
of the world unite’ is welcome, We
shall pass on this to our friends in
different countries. Ag far ag the
demand of the small farmers is con-
cerned, they have put forth three or
four demands. I would not like to

repeat all the points that have been
stated here.

The first point was this, All of them
agree that 20 k.m, distance should be
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a protected area for non-mechanised
fishing. The setond demand that they
have made is that since the trawlers
rush to the port for catching prawns
they create disturbances in our area.
Sir, very often in the peak season it
happens that if a small number of
trawlers go in for catching the prawns
in that case the entire fleld is not
largely disturbed and as a result of
that pon-mechaniseq fishermen are
not disturbed but if the number of
trawlers that run into the sea are in
very large number in that case the
whole sea atmosphere is disturbed and
as a result thereof the non-mechanis-
ed fishermen suffer to a great extent.
Therefore, I do not want {o take that
idealistic stand that big trawlers
should not be allowed to enter even
in peak season but unless certain res-
triction is kept on the number of
trawlers the sea will be disturbed and
the non-mechanised fishermen will
suffer to a great extent. This is one
of the demands made at this confer-
ence.

Then there is the third demand.
Very often the nets that are utilised
by those who resort to certain imple-
ments—which are sophisticateg imple-
ments—are different from those which
are used by non-mechanised fisher-
men, There are Persian nets, Those
who have Persian nets can utilise them
in shallow waters and if you use Per-
sian nets in shallow waters jn that
case also the non-mechanised fisher-
men suffer to a great extent. There-
for, some sort of restriction has to be
kept not only on mechanisea fishing
but zlso on the use of Persian nets.

Then, Sir, as far as country boats
are concerned they are required to
approach the customs authorities and
after every 21 days they are required
to renew their passes. Thig results
into lot '0f mal-practices, Those of us
who are conversant with the problems
of the fishermen know it very well
that this is the common complaint of
fishermen in a number of areag that if
after every 21 days they are required
to renew their passes in that case it
giveg room for lot of bureaucratic

Bill

complications and malpractices.
Therefore, fishermen have demanded
that customs authorifies ghould allow
them to extend their passes once a
year.

Then, Sir, very often in a number
of Stateg fisheries and agriculture are
clubbed together. At the Centre also
fisheries and agriculture are treated
by the same department. Now, there
is certain reasoning behing that. There
are certain common problems and
commopn difficulties. If small agricul.
turists set-up a certain cooperative
very often they require loan and are
able to get loan at concessional rates,
In some cases they are able to get
loans at a concessional rate to the ex-
tent of 4 per cent. It has been the
consistent demand of the gmall fisher-
men, especially those who resort to
non-mechanised fishing that whenever
they are able to set up small fisher-
men's cooperative they should be able
to get the same facilities as are avail-
able to the agriculturists. Since the
fishermen and agriculiurists are very
often clubeq together, as far as loans
are concerned, the same facilities
should be made available to them.
I know it very well, Sir, that as far
ag this aspect ig concerned, this js not
strictly within the jurisdiction of this
Bill, but it is an allied problem. Just
as there are certain basic industries
and there are certain ancillary indus-
tries, go also, this Bill is there and
there are certain ancillary aspects of
this Bill. Connected with this Bill
there are also certajn ancillary aspect
of the problem. There are problems
connected with non-mechaniseq fish-
ing etc. I hope that this will be pro-
perly taken care of.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): You men-
tioned 21 days. Can you explain this
further? Where is this stated? Who
issues the licence for 21 days?

PROF, MADHU DANDAVATE: 1
will give you a concrete instance. As
for ag Maharashira j3 concerned, in
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the coastal area of Konkan, these
people go to the Customs guthorities
and they take a pass for undertakig
this kind of an activity. They have
to take a pass from them. Then they
continue their operations. After 21
days what happens is this. If they
are pot able to renew the pass, in that
case, they are served with a notice by
the Customs authorities, They are not
allowed to undertake any fishing
operation at all. I am guggesting that
this leads to a number of malpractices
and also leads to bribery. (Interrup-
tions). You can call it ‘licence’ or
‘pass'—whatever you like. So, my
point is this...

MR. CHAIRMAN: Prof. Dandavale,
may I know, how has this custoin
started? May I know how this praclice
of 21 days started actually? What is
the sanctity for it? What is the reason-
ableness or otherwise for it?

PROF, MADHU DANDAVATE: By
implication you are agreeing with ma.

MR. CHAIRMAN: Yes. But I ‘want
an elucidation from you. You have
studied this problem.

PROF. MADHU DANDAVATE: \ly
elucidation is that it is an absurd limit.
Their elucidation is that it is a neces-
sary limit. So, I cannot elucidate on
behalf of the Cusioms authorities. 1
can only elucidate it on behalf of the
Fishemen’'s representatives. They feel
that there is no gsanctity about these
21 days at all. On the contrary, what
I feel is, that this has been created
due to adherence to bureaucratic pro-
cedures. They give rise to some lacuna
or the other; it results in some mal-
practice or the pther. 1 do not wish
to cast aspersion on anybody. That is
not in my nature; I never do it. But
the entire bureaucratic machinery will
function in such a manner that there
will be scope for bribery; there will :e
scope for corruption; there will he
scope for malpractice. Therefore, | Co
feel that thig limit should be extended
for one year.

Now I come to the operative part. 1f
this Bill (which has Leen moved bLy
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my colleague) is adopted, then what
happens? How is this gping to be Im-
plemented? As far as Goa is concern-
ed, the position is this. They are abple
to implement the scheme effectively-
they are having launches which arc
called Police Patrolling Launches. They
are constantly on the move. If they
find that certain trawlers are not 3ble
to keep up to the limit, in that -ase,
lhey are arrested; they are prosecuted.
As a result of that, it acts as g Jeter-
rant. In number of cases this limita-
tion has been met. But at the same
time this type of Police Patrolling
Launches in sufficient numbers are not
available with the Customs at all. So,
this is the type of thing which one
finds in the entire coastal region. They
say, yes, there is a provision, but be-
cause we have not got adequate equip-
ment, we are not able to resort to
Police Petrolling on the high sea. 1 do
feel that whatever Bill is introduced,
it would be meaningless unless there
are adequate safeguards provided so
far as Police Petrolling is concerned,
in order to see that this patricular
limit is maintained. And t{herefore
my suggestion to the hon. Minister is
that he must give proper guidelines.
There must be Central legislation. 1f
you leave the problem only to the State
this problem cannot be solved at all
It is necessary that in certain matters
priority has to be given for Central
legislation. If a Central legislation ~an-
not be adopled, let there be certain
Central guidelines, And if there are
Central guidelines, let there be some
authority to find out whether the Cen-
tral guidelines are implemented and
properly operated or not. Unless this
type of machinery is created, I am
afraid, it will not be possible to see
that Central legislation is adeguately
implementied. Therefore, only if (his
operative portion of the Bill is =ffec-
tively implemented, wil the Bill have
some meaning. Otherwise, it will just
be on the Statute Book. It will not
be implemented. I hope and trust that
the Bill will be adopted and it will be
implemented effectively. '

PROF. N. G. RANGA (Guntur): Mr.
Chairman, Sir, almost all the imwor-
iant points have already been aovered
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and I am glad that Prof. Dandavate
has noted the®fact that this Bill cuts
across party lines, We are generally
in favour of the principle underlyiog
this Bill. But I am concerned about
the manner in which the Central Gov-
ernment moves about these things. Let
me take, in this context, a particular
problem. More than 1} years ago,
possibly one year and 9 months ago,
the fishermen met in Bangalore and
they made their recommendations. Ever
since the present Central Government
has been installed, the Department of
Fisheries has been busy to preparing
a Bil sending it to the States and
awaiting their response. They had t»
wait for Mr. Mhalgi to come forward
and introduce thig Bill before they
could possibly open their eyes and
begin to think of what they have to do.
It is not a satisfactory state of things.
My fear is that the same sort of things
prevails in all Departments, in most of
the Departments at the Central Gov-
ernment level. I would like the depart-
ments concerned to be more active,
more concerned about the social wel-
fare aspect of these problems and try
lo respond to the call of the people
concerned in the regpective spheres
and themselves try to bring forward the
necessary legislations.

What is the use of having a Depart-
ment here with so many officers and
at the same time all of them depending
only on correspondence so far as Jhe
State Governments are concerned?
Would it not be possible and should it
not be their duty to send their swn
high-placed officers to the States, wake
them up wherever necessary, encourage
those Governments where they are al-
ready thinking on these lines and get
things done so that their response will
be available as soon as possible and
the Government would be able to ¢ )me
forward with the necessary Bill to be
introduced in this Parliament and yget
it passed. I would like the Govemn-
ment at the Centre to give some stten-
tion to this aspect of this Bill

Coming to the Bill, I agree with my
hon. friend Prof. Dandavate, that there
should be a Central legislation. If a
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Central legislation is objected to by a
majority ol the States, let them have
a kind of legislation which would lay
down the generai guidelines and leave
it to the State Governments to adopt
it, with necessary modifications adding
some detailed clauses. But it should
he taken up by the Central Govern-
ment. Let there be no more delay i1n
regard to this matter. It is not possi-
ble for our Government to see what
other Governments are doing in other
parts of the world because this is a
special problem concerning employ-
ment of these country boats and ‘heir
owners. This is a special problem [or
India because we suffer from nver-
population, unemployment in general
and then on top of it we have got
this large number of people already em-
ployed in it and their dependants come
to more than a crore of people all sver
India. They have to be given
necessary proteciion. It does not matter
whether it is 5 kilo metres or 10 kilo
meters or 20 kilo meters. Let them
state clearly that no mechanised traw-
lers should encroach upon this area cf
10 kilometers. But at the same time
let it be understood by them that they
should try to keep away, as far as
possible, upto 20 kilometers, or between
10 and 20 kilometers. By mistake,
sometimes they may possibly encroach
upon it, in that case they need not be
prosecuted, but they should be cer-
tainly warned. There should be a
space which would be something like
‘no man’s area’ where there can be
encroachments but under proper Buper-
vision and constraints. All these peo-
ple who are working with country boats
need special protection. That protec-
tion is sought to be given by the State
Government and wherever it is found
to be inadequate, the Central Govern-
ment should consider it its duty to
supplement whatever the State Govern-
ments are able to do and are willing
to do. That has not been done satis-
factorily till now. I hope the Central
Government will take note of this sug-
gestion and try to help these people.

My hon, friend wanted to make
some distinction between the owners
of big trawlers and owners of
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emall mechanised crafts, 1 do
not know how far it is a reason-
able thing to do, but then Ilet
not this distinction be made in ruch
a manner as to encroach upon the
opportunities for employment and »ro-
fits for the country boat owners. [Jost
of these people are very poor people
and small people. They need asist-
ance in regard to the purchase of these
country boats, nylon nets and the sup-
Ply of nylon yarn and supply of credit
as also dresses. On top.of all these
things, they need also compensation.
Often times they lose their limbs and
lives because of accidents in the sea
and also because of shark bites etc.
Such people when they die or are seri-
ously disabled should be provided with
necessary protection at the cost of
Government, whether it is the local
Government or the Union Government;
let these Governments make up their
mind in regard to that.

When all these protectiong #re given
1o these people; it is also necessary for
the Government to see that their hous-
ing conditions are improved. Today
their housing conditions are in a very
bad state. Very few of them have a
one-room house with RCC roof. More
or less, all of them have thatched huts,
all along our coastal line. These peo-
ple have also got to be provided with
necessary protection from fire. Fire
accidents take place almost every year
in most parts of these areas and no
protection has been given till now.
Wherever there are huge congregations
of these people, I would like fire sla-
tions to be opened.

The World Bank has come forward
to give loans and grants to the State
Governments as well as the Union Gov-
ernment to develop deep-sea fishing.
In the name of deep-sea fishing, many
of our educated people, enterprising
people and some rich enough young
people are now going in for these traw-
lers and they go on developing fishing
as a kind of industry. "But when it
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comes to country boat people, it is,
more or less, like agricylture. Actually
they call their catches as crops. ‘We
have a big crop’, they say. Like an
agriculturist they look upon this as a
kind of crop. Therefore, they have got
to be given all the facilities that are
being given to the agriculturists and
these facilities should be extended lo
these people.

I am not in favour of Shri Parule
kar's suggestion for circulation of this
Bill, because I am impatient to get
things done and I would like the Gov-
ernment to straightway go ahead and
see to it that they get response from
the State Governments and they call
a conference of the Ministers and Direc-
tors dealing with this particular pro-
blem and get some agreement out of
that conference. They should then {ry
to implement whatever conclusions
they reach by way of introducing a
Bill here and get it passed and als>
sanction the necessary funds for help-
ing the country boat people especially
as if it is a special responsibility of the
Yovernment of India.

*SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, my
hon, friend Shri Mhalgi has come
forward with a Bill before the House
which concerns the intimate problems
of fishermen living on the sea roast.
Mr, Mhalgi ig in touch with the people
of coastal area for the last four or five
years as he says. He has also collected
information regarding the problem of
fishermen in his constituency.

I would humbly like to submit, Sir,
that the constituency from which I
have been elected has 250 miles of
coast line. From my childhood sea had
been my companion. I have played
with the tides and also fought with
them. Many friends of mine happen
to be fishermen by profession. 1 can
certainly understand sentiments behind
this Bill. I share with them. I also
endorse the statement of objects and
reasons of this Bill. The small fisher-

*The original speech was delivered in Marathi.
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man and their profession must be
secured and must be protected. I
definitely agré® with these views oI
Prof. Madhu Dandavate. There cannot
be any difference of opinion on 1ihis
point, But the question is whether
passing of this Bill ig going to solve
their problems. Hon. Members who
spoke on this Bill did not mention
anything regarding this. If thig Bill
is passed as it is, I am afraid that it
is neither going to solve the problems
of owners of mechanised boats and
trawlers nor those of small fishermen
using country boats. The problems
will, on the hand, aggravate creating
serious problems.

My hon. colleague, Prof. Rangaji
opined that he does not agree with my
amendment: 1 would like to know
from hon. Minister whether Govern-
ment have consulted experts in this
field before writing to the State Gov-
ernments about their consent to the
proposal of fixing area of fishing. 1
request the hon. Minister to kindly
enlighten meé on this point. If we study
oceaonography, we will realise that
these problems are mot going to Le
solved by stipulating areas of fishing.
I did not find either in the speech oi
Mr., Mhaigi or other hon. Members the
basis on which the limit of 5 Kms. is
prescribed. Why it is not 2, 3 or 6 Xms.
I also seek an explanation of this point.
We seem to forget that even if we fix
the limit of 5 Kms. it is not going 1o
solve the problem. If we study ecast
and west coast of India, we observe that
the death of water is not uniform upto
certain distance from the coast. As
we move towards South from North,
the depth of water varies. At the dist-
ance of 5 Kms. from the coast, the
depth may be 2 fathom, at some point
5 fathom, 20 fathom and so on. The
movement of shrimps, the most cheri-
shed delicacy which we export to fore-
ign countries and earn foreign exchange
does not depend upon the distance
from the coast but upon he depth of
water. This problem has to be studled
from this angle. By fixing the limit of
5 Kms. for fishing we are not going to

solve the problem of owners of country
boats.

Bill

In this context I would like to place
some facts beiore the hon. Members
for their kind consideration. We will
have to obtain operational details re-
garding the technique of Fishing from
the persons who are engaged in this
profession. We presume that the ow-
ners of non-mechanised boats are poor
and those of machanised ones are
affluent. We look at this problem from
this view peint. But I think that
this is a very wrong approach of
looking at this problem. Owners of
mechaniseq boats are not rich.
They have loang to be plaid off,
court cases are filed against them. They
have mechanised their boats by get-
ting loans from Government and na-
tionalised banks.

1 would like to point out that fishing
is carried on by four types. The fish-
ing carried on in Goa known as fishuing
by Rapan is upto the limit of two kilo-
metres where fishing nets are thrown
on both sides of boat and the net is
pulled by hand in the catchment urea
of two km. This kind of fishing does
not come under the purview of {ihis
Bill.

17.00 hrs.

Fishing is also carried on by gillnets.
Fishing done by these gidnets would
be geopardised with the enactment of
this Bill. I will request the hon. Minis-
ter to kindly consider this before legis-
lating. There are two types of gill-
nets—bottom nets and surface gillnets.
Fishing by these nets is done only be-
yound 5 K.M. I would like to tell Mr.
Mhalgi who comes from Thane that
fishing on the coast of Thane district
border is done by bottom nets from
5 to 10 K.Ms. from the sea shore. It
is net done within 5 kilometres fiom
the coast. While going to Goa when
we leave Bombay we see poles; the
nets go deep down. The owners of
non-mechanised boats reach at catch-
ment area with their country boats und
do fishing and earn their livlihood, If
the area of 5 Kms, is stipulated, thog-
sands of these fishermen of Thane dis-
trict will lose their business and fage
starvation. That is why I had pointed
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out that the ownerg of both mechanised
and non-mechanised boats are Zoing
to suffer if these provisions are imple-
mented.

Fishing by gillnets iz done by nor-
mechadnised boats and that too beyound
5 Kms, from the coast. I request, Sir,
we will have to consider this question
in consultation with the marine ex-
perts and fishermen who have been in
this prolession for many years, and
then legislate on this subject. Other-
wise, a Bill which intends to protect
the interests of fishermen will do them
harm.

Another kind of fishing is done on
the west coast with the help of dole-
nets. This is also done beyond 5 Kms.
from the coast because these nets an-
not be flxed within 5§ Kms. That is
why I would like to know what are we
going to do about small fishermen who
carry on fishing by these 3 types from
Bombay to Bangalore, excluding Goa,
If we are not in a position to answer
this question, it is better to consult an
expert and on the basis of his experi-
ence and knowledge a decision can he
taken,

We will also have to give a serious
thought to the problems of owners of
mechanised boats. Sir, people gene-
rally presume that as in case of agri-
culture certain crops can be grown in
certain areas, so also particular verie-
ty of fish is available within 5 Kms.
and another variety is available be-
yond that limit. This seems to be the
presumption while formulating the
Bill, but it is completely a wrong no-
tion.

We seem to forget that fish keep on
moving.

In this connection, one or two voints
have to be looked into seriously. Na-
tionalised banks have sanctioned loans
worth lakhs of rupees to the fishermen
for mechanising their boats. All these
fishermen are poor who did not have
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a mechanized boats. The Government
sanctioned the scheme esof giving loans
to fishermen thinking that they uan
fish superior quality of fish, export tv
foreign countries and earn foreign ex-
change. We also tend to torget that
fishing cannot be done in the months
of May, June, Juy and August. Shri-
mps or Prawns are available jn the
month of September, October, Novem-
ber and December only within 5 Kms.
from the coast because the food for
this variety of fish is available only
in that area. If the restriction of 5
Kms. is put for fishing, fishermen who
have been given loans worth lakhs of
rupees will not be in a position to fish
in fhat area during that period.

*] may invite the attention of the
hon, Minister to this particular point
and request him to kindly reply to
this. I have gone through certain re-
ports of the Ministry of Agriculture,
which mention that 90 per cent of the
shrimps and prawns caught by the
trawlers or mechanised boats are ex-
ported and we get foreign exchange
out of it. The report further mentions
that during the period September t:
December these shrimps and prawns
are available within an areg of 5 Km.
from the shore. If that is the position,
kindly consider whether the mechanis-
ed bdats would get any prawns Or
shrimps from September to the end of
December. The oniy season when Lhey
would be available to them would be
fram January to April because from
May the season ends. When these
fishermen have taken lakhs of rupees
by way of loans, they will not be in a
position even to pay back tHe interest
if you lay down this limit of 5 Km.
This is a point which has to be investi-
gated. It is for this purpose that I
have given my amendment, -not with
the purpose of helping or serving the
interests of either big fisherthen or the
small fishermen.

A reference was made by my friend,
Shri Faleiro, to the consumption of
diesel. You have fixed the § Km. Umit.
If the trawlers or mechanised boats

*Spoke in English.
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have to reach that point, they have to
Eo from the shpre 10 Km. and come
back another 10 Km., which means
20 Km., which will consume a barrel
and a half of diesel, which costs Rs.
650. In these days whether Rs. 650
can be spent economically on such
trips is a question which has to be
considered.

Then, Prof. Madhu Dandavate re-
ferred to the territorial waters and
said that if we can declde what are the
territorial waters, why can we not de-
cide this line of 5 Km. With all due
respect to him, I feel that this is not
correct, because we are making this
provision penal. If the trawler comes
within the area of 5 Km.,, it Is an off-
ence and he will be prosecuted. But
is it possible to prove In a court of
law that a particular trawler ceme
within 5§ Km? It is well nigh impossi-
ble. So, all these persons would he
acquitted, because they will get the
benefit of doubt, So, what is the use
of such laws, which cannot be imple-
mented, which will simply remain as
dead laws In the statute book? If you
want to see that the interests of the
small fishermen are protected, this is
not the way of coming up with legisla-
tion.

Further, this cannot be implemented
by the coastal guards, because we have
only one ship. Taking into considera-
tion the length of this coastline, I think
it is not possible. Even the small laun-
ches, to which a reference was made
by Prof. Dandavate, even they cannot
do it. Therefore, I would request you
to consider one Taspect. Instead of
spending on the coastal guards, or on
police and other things, is it not possi-
ble for us to assist the small boatraen,
who have smdll boats, for getting their
boats mechanised. So, why not formu-
Jlate a scheme to financially assist
those, whose boats are not mechanised.
We can give them money for mecha-
nisation. This is the only way in which
we can solve the problem. If you make
5 Km. and beyond 5 Km. limits, you
are only asking them to fight among
themselves, and that will nat solve the
problem.

Bill

I would, therefore, request the Gov-
ernment not to get this Bill passed, but
to take the opinion of the experts. So,
I press my amendment. Let ug have
the opinion of the experts on this parti-
cular issue.

1715 hrs.

RE, AMENDMENTS TO THE MO-
TION OF THANKS ON THE PRESI-~
DENT'S ADDRESS

MR. CHAIRMAN: A list showing the
numbers of amendments to the Motion
on Address by the President treated as
moved on the basis of the slips receiv-
ed from Members concerned, has beet
put up on the Notice Board for the in-
formation of Members.

In case any Member finds any dis-
crepancy in the list, he may kiudly
bring it to the notice of the Officer at
the Table immediately.

17.15 hrs.

COUNTRY FISHING BOATS PROTEC-
TION BILL—Contd.

MR. CHAIRMAN: Now, Mr. B. K.
Nair may speak.

SHRI XAVIER ARAKAL (Ernaku-
lam): Sir, I am on g point of order. I
gave my name two days ago. But my
tum has not yet come.

MR. CHAIRMAN: I am keeping your
name in my mind and your name will

be the next.
(Interruptions).

SHRI XAVIER ARAKAL: Will you
tell me when my name will come, 80
that 1 can go after speaking?

MR. CHAIRMAN: I have alreedy
told you Probably you did not care %
listen. I told you very definitely thak
your name will be next after he hal



